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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 171/2024

News item titled "Paint factory fire in Delhi’s Alipur claims 11 lives, 4
injured" appearing in “The Times of India” dated 16.02.2024

Reply on Behalf of Respondent No. 04, Central Pollution Control
Board (CPCB)

MOST RESPECTFULLY SHOWETH

1. That I, in capacity of Scientist 'E’ of CPCB, have made myself
acquainted with the facts and circumstances of the instant case due to
the official capacity as mentioned above and on the basis of available

records, I am well versed with the facts and circumstances of the
matter and as such competent & authorized to affirm this affidavit on

behalf of Respondent No. 04

PRELIMINARY SUBMISSIONS

2. That, the CPCB is a statutory Board constituted under Section 3 of the

Water (Prevention and control) Act, 1974 (hereinafter referred to as

“Water Act, 1974”). It performs the functions under the Water Act,
1974, The Air (Prevention and control) Act, 1981 and The
Environment (Protection) Act, 1986.

That the Hon’ble National Green Tribunal (hereinafter referred to as

“NGT”), Principal Bench, New Delhi vide its Order dated 19.02.2024

in OA No. 171 of 2024 has taken SIIO moto cognizance of “The Times
of India” news item titled "Paint factory fire in Delhi’s Alipur claims

11 lives, 4 injured", published on 16.02.2024 and passed the following
directions as below:

Ft) qt

a VT

1

81



* ...... .6. Hence, we implead the following as respondents in the
matter :

1.

11.

111.

IV.

Delhi Pollution Control Committee through its Member
Secretary .
Director of Industrial Safety and Health, Delhi.
District Magistrate, North Delhi.
Central Pollution Control Board through its Member
Secretary .

I . Let Notice be issued to the respondents for fIling their response

speci/icalty covering the issue relating to the cause of incident,
payment of compensation to the victims, compliance of
environmental norms by the unit in question and action taken
against the unit for violation of environmental norms, if any. Let

reply be submitted by the above respondents atleast one week
before the next date of hearing by email ... ... ”

The Matter is listed on 25.04.2024

Further, the Hon’ble NGT issued notice to various agencies including

Central Pollution Control Board through its Member Secretary and
directed as follows:

'' ....2. Now take further notice that the above application will be

listed for further hearing before the Hon’bte Tribunal 25th April,
2024, through physical hearing (with hybrid option), when you
may appear before the Hon’ble Tribunal either in person or by a

pleader duly instructed, and fIle reply/response, as per the
directions of the Hon’bte Tribunal \?ide Order dated
19.02.2024 .....”

A copy of the Hon’ble NGT (PB) order 19.02.2024 and Notice dated
23.02.2024 are annexed as Annexure-A
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annexed at Annexure-II of the Joint Inspection Report as

Annexure-D.

(iv) Fire incident took place on 15.02.2024 at around 5:20 pm. The
cause of the fire incident could not be ascertained, as all the 11

persons including owner of the unit were completely burnt and the
dead bodies recovered from the premises. The fire was spread

nearby houses, due to which 3 persons became unconscious and
they were taken to the nearby Hospital. The fire was doused with
the help of fire brigade and the same has been reported in FIR
lodged by the Delhi Police. Details of the 11 deceased persons and

a copy of the FIR lodged by the Delhi Police are annexed as

Annexure-III and Annexure-IV respectively of the Joint

Inspection Report as Annexure-D to this reply Affidavit.

(V) Further, it is submitted that the report of the Forensic Science

Laboratory is yet to come, which may reveal the chemicals being

used in making paint. Vide e-mail dated 12.04.2024, DPCC has

sought observatory report of Forensic Science Laboratory of the
incident from the DCP, North. The same is awaited. A copy of the

e-mail is annexed as Annexure-V of the Joint Inspection Report
as Annexure-D to this reply Affidavit.

(vi) With regard to Compensation to the Victims, the office of District
Magistrate, North Delhi confirmed through e-mail dated

12.04.2024 to DPCC, that Administrative Approval for

compensation has been accorded by the Competent Authority. The
final disbursement of the compensation to the victims is under
process. A copy of the e-mail communication along with the

details of the compensation is annexed as Annexure-III of the

Joint Inspection Report as Annexure-D to this reply Affidavit.

(vii) With regard to Compliance of Environmental Norms by the unit in

Question

a) it is submitted that as per the information received from
Assistant Commissioner, Narela Zone, MCD vide letter dated

3
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REPLY

4. That in compliance to the aforesaid order of the Hon’ble NGT, CPCB

vide letter dated 11.03.2024 requested Delhi Pollution Control
Committee (hereinafter referred to as “DPCC”) to investigate the

matter and provide Action Taken Report (A copy of CPCB letter is
annexed as Annexure-B). In reply, DPCC vide letter dated 19.03.2024

requested CPCB for joint inspection of the fire incident (A copy of
DPCC letter is annexed as Annexure-C). Accordingly, a site
inspection was made by the joint team of officials from CPCB and

DPCC along with the representative of the District Magistrate, North
Delhi on 05.04.2024 to ascertain the facts of the fire incident took

place on 15.02.2024 at around 5:20 pm. During the inspection, the joint
team also interacted with local residents to know the facts of the fire

incident. A copy of the Joint Inspection Report along with
recommendations is annexed as Annexure-D.

5. That based on the joint inspection and information collected from
Delhi Police, Delhi Fire Services and Municipal Corporation of Delhi
(MCD), the following observations/facts are as follows:

The alleged paint unit located in a residential area at H. No. 849,

Sheela Bua Mandir Wali Gali, Dayal Market, Alipur, near

Patanjali store, Delhi, was being operated illegally.

F_y:&?
,&\ari.

c .I AS\
p.c,Jt)

'cD
(ii) During the inspection by the joint team, the premises was found

vacant and some burnt drums and debris were observed.

(iii) As per the information provided by the Assistant Commissioner,
Narela Zone, MCD vide letter dated 12.04.2024, the unit was

operated by Shri Akhil Jain (Tenant) S/o Shri Ashok Kumar Jain
and the land owner is Lt. Shri Bahadur Singh. The industrial

activity carried out by the alleged unit was mixing of
chemicals/paints and manufacturing of paint products. Scale of
operation of the unit is not known. A copy of MCD letter is

4
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vacated and 03 units have been sealed by MCD with the help
of Delhi Police. A copy of MCD letter is annexed at

Annexure-II of the Joint Inspection Report as Annexure-D to

this reply Affidavit.

6. That the Hon’ble Supreme Court in this regard passed a Judgement

vide dated 07.05.2004 in IA No. 22 in W. P. (Civil) No. 4677 of 1985
titled as “M. C. Mehta Vs. Union of India & Ors” for closure of the

illegal units from the residential/non-conforming areas in NCT of
Delhi. Moreover, the Order dated 04.11.20219 passed by the Hon’ble
Supreme Court in the aforesaid matter, it was decided that closure of

Industries in unauthorised/illegal industries in non-conforming areas of

Delhi is the responsibility of Zonal Deputy Commissioners of
Municipal Corporations. A copy of the Hon’ble Supreme Court Order
dated 04.11.2019 is annexed as Annexure-VII of the Joint Inspection
Report as Annexure-D to this reply Affidavit.

7. That it is submitted that since the owner and workers of the unit died in

the fire incident, hence, the types and quantity of hazardous chemicals

being stored/used by the said unit could not be ascertained by the joint
team

8. That with regard to such incidents, following directives/ advisories/
integrated Guidance Framework have been issued by CPCB from time
to time:

(1) Directions dated 07.11.2017 to all State Pollution Control

Boards/Pollution Control Committees (hereinafter referred to as

“SPCBs/PCCs”) including DPCC under 18 (1) (b) of the Water
(Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 in the matter of
the MSIHC Rules, 1989 for immediate compliance. A copy of the
direction is annexed as Annexure-E.

(ii) Advisory letters dated 08.05.2020 and 01.07.2020 to all

SPCBs/PCCs including DPCC for risk studies and strict safety
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12.04.2024 through DPCC (a copy is annexed as Annexure-II
of the Joint Inspection Report as Annexure-D to this reply
Affidavit), that the alleged unit was not known to the MCD
prior to the fire incident. Also informed that the unit was

involved in mixing of chemicals/paints and manufacturing of
paint products.

b) it is also submitted that as per the information received from
DPCC vide e-mail dated 18.04.2024 (a copy is letter annexed

as Annexure-VI of the Joint Inspection Report as Annexure-

D to this reply Affidavit), the alleged unit lies in non-

conforming area, therefore, DPCC has no authority to issue

consent to the unit. Hon'ble Supreme Court vide its order dated
13.12.1995 in case of M.C. Mehta Vs. Union of India & Ors

imposed restriction on the authorities to not to grant any

licence/ permission in non-conforming/residential areas.

Further, as per W.P.(C) No. 4349/2017 decision dated

05.08.2019, Factory Inspector (MCD) is assigned duties of
inspection of the entire non-conforming area for detection of
illegal trades and action thereon. MCD is the authority to grant

Consent/license in non-conforming area. Neither,
DPCC received any application for issuance of CTE/CTO in
this regard.

C)}'

(viii) With regard to action taken against the illegal factory for
Violation of Environmental Norms, submitted that following:

a) it was informed by DPCC vide email dated 18.04.2024 (a copy
is letter annexed as Annexure-VI of the Joint Inspection
Report as Annexure-D to this reply Affidavit) that the owner
of the unit had also died in the fire incident and his son is now

in jail for violation of law.

b) it was informed by the MCD vide letter dated 12.04.2024, that
the MCD has surveyed 24 units in the Alipur area and served

them show cause notices. Out of which, 21 units have been
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precaution by the industries handling hazardous chemical. Copy of
the letters are is annexed as Annexure-F.

(iii) in compliance to the Hon’ble NGT order dated 14.12.2021 in OA
No. 60 of 2021, CPCB vide letter dated 24.12.2021 circulated

“Integrated Guidance Framework for Chemical Safety in respect
of the isolated storage and industries covered under the MSIHC
Rules, 1989” to all SPCBs/PCCs including DPCC for submission

of compliance status to CPCB on half yearly basis. A copy of the
letter dated 24.12.2021 along with guidance framework are
annexed as Annexure-G.

Further, CPCB issued letter to all SPCBs/PCCs including DPCC

on 12.02.2024 to submit status of compliance with respect to the

aforesaid “Integrated Guidance Framework. A copy of the letter
dated 12.02.2024 is annexed as Annexure-H.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 171/2024

News item titled "Paint factory fire in Delhi’s Alipur claims 11 lives, 4
injured" appearing in “The Times of India” dated 16.02.2024

AFFIDAVIT

I, Anamika Sagar, D/o Shri D. P. Singh, aged 54 years, currently working as

Scientist 'E’ in the Central Pollution Control Board, Parivesh Bhawan, East

Arjun Nagar, Delhi-110032, the Respondent No. 04 in the above matter
(hereinafter referred to as “CPCB” or “Answering Respondent”) do hereby

solemnly affirm and declare as under:

1. That I, in capacity of Scientist 'E’ of CPCB, have made myself
acquainted with the facts and circumstances of the instant case due to

the official capacity as mentioned above and on the basis of available
records, I am well versed with the facts and circumstances of the

matter and as such competent & authorized to affirm this reply on
behalf of Respondent No. 04.
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aqrfhm wmv / Anamika Sagar
&gInO '{ / Scienl stE

eMIn UnWIndvlad
Central PollutIon Control Board
(jqhw, md qWqRqM+TIm, qdnm)
{MEwtonrmR;Rxwt &Cfrrw Glut% Gwl of W
qR&vr qm. VI ags viv. f&Hbuo®2
nrtmh Bhawan, East WI NW, tbltHltX)32

/ \
. . . .VERIFICATION

Verified at Delhi on this 24th day of April, 2024 that the contents of the

above affidavit are true and correct to the best of my knowledge and belief
and nothing material has been concealed therein.

liE-PO

aq##nl wmv / Anamika Sagar
&SInO 'f I ScIentist T

8##tnnRWTn+vlad
Central PollutIon Control Board
(q+kvl.ndqgqrlqfi!#t+mq.qms©n)
(WoEnvltmwIt, Rmt & C&naB Ctwg8, Gal cIMJ
qR&vI qm, Wi wig VIV. ft?i$-no032
P#tv8sh 8hawan. East Wt Nagar, [hlhl.11 CX)32

GOVT. OF INDIA
24 APR 2024
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1 

Item No. 05  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 Original Application No. 171/2024 

News item titled "Paint factory fire in Delhi’s Alipur claims 11 lives, 4 
injured" appearing in The Times of India dated 16.02.2024  

Date of hearing: 19.02.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. This original application has been registered suo motu on the basis 

of the news item titled "Paint factory fire in Delhi’s Alipur claims 11 

lives, 4 injured" appearing in ‘The Times of India’ dated 16.02.2024.

2. As per the news item, a massive fire broke out at a paint factory at 

Dayalpur Market in north Delhi’s Alipur area in which at least 11 people 

have died and 4 others are injured. As per the news item, apart from the 

paint factory, a few shops and a rehabilitation center running inside the 

structure have also collapsed and that in the factory there were no fire 

fighting equipment. 

3. The above incident seems to have involved hazardous substance 

and there is violation of the Public Liability Insurance Act, 1991. 

4. The news item raises substantial issue relating to compliance of the 

environmental norms. 

5. Power of the Tribunal to take up the matter in suo-motu exercise of 

power has been recognized by the Hon’ble Supreme Court in the matter of 

“Municipal Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” 

reported in 2021 SCC Online SC 897.   

Annexure-A
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2 

6. Hence, we implead the following as respondents in the matter: 

i. Delhi Pollution Control Committee through its Member 

Secretary. 

ii. Director of Industrial Safety and Health, Delhi 

iii. District Magistrate, North Delhi. 

iv. Central Pollution Control Board through its Member 

Secretary.  

7. Let Notice be issued to the above Respondents for filing their 

response specifically covering the issue relating to the cause of incident, 

payment of compensation to the victims, compliance of environmental 

norms by the unit in question and action taken against the unit for 

violation of environmental norms, if any.  Let reply be submitted by the 

above respondents atleast one week before the next date of hearing by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

8. List on 25.04.2024.    

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

February 19, 2024 
Original Application No. 171/2024 
DV. 
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CENTRAL POLLUTION CONTROL BOAHD
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irllllsraY oF ENVtRoN,i{gNT. FoREsr & CLTMATE cHANcE. Govr. oF rr.inrA

t{osT rjRGEryT
Honotrle NGT illatter
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'l'o
March I1.2024

The Member Secretary

Delhi Pollution Conlrol Comrnittee
.1th &, 5th Floor, ISBT Building.
Kashmere Gate. De lhi - I I0006

Irr:bject: Hon'ble NGT (PB) order dated 19.t12.2a24 in OA No. ITI12024 Suo illoro matter in
Ne$'s item appearing in The 'l'imes of Intlia tlated 16.02.2g24 titled ,,paint facton,
fire in Delhi's Alipur claims I I lives, { injured',_ reg.

I: ir.

'l'his has refercnce to the l{on'ble NGT (PB) orcler clated 19.02.?024 in oA No. I 7 I12024.
l:'uo I'loto rnatter in Nervs item appearing in l-he 'l'irncs of India dated 16.01.2021 ritled ..painr
t.ictorv fire in Delhi's Alipur clairns I I lir,es. 4 injured.-.

The Hon'ble "l'ribunal has directed "....trsJile response speciJically covering the issue
r'2lcting ta the cause o.f incidenl, pavnrcnt aJ' contpensation lo the victims, compliance o./'
t'ttvironmenlul nornts by the unil irt que,slion and acliort taken against lhe unit 1br yi1larion a{
tnvironmetttal narws... ".

Copl'of the Hon'ble NCT order along-with Notice is attachcd for kind rctbrence.

In Yierv of the above. it is rcquested to inr.estigate rhc mattcr on prioritr,and pror,ide rhe
s:atus along u,ith Action 'l'aken Report, latest b-v March Ig.2024.

Yours faithfulll.

\.-,o*\,\--/.> \P\"" 1U(anumika Sagar)
Additional Director & Div. Head. lpC-V

liincl.: As above

tTfr*vr rrET' IFT rr{T qrm, m-110032
Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032

{${m/Tel: 43 I 0}030, 22305 792, ary{ntc,/website : www.cpbc.nic. in

Annexure-B
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Page 1 of 4 

 

 

Joint Inspection Report in compliance to the Hon’ble National Green Tribunal order 

dated 19.02.2024 in Suo Moto matter in OA No. 171 of 2024; based on News item titled 

"Paint factory fire in Delhi’s Alipur claims 11 lives, 4 injured" appearing in “The Times 

of India” dated 16.02.2024 

 

1. The Hon'ble National Green Tribunal (hereinafter referred to as “NGT”), Principal Bench, 

New Delhi vide order dated 19.02.2024 in OA No. 171/2024 registered a Suo Motu 

cognizance of the News item titled "Paint factory fire in Delhi’s Alipur claims 11 lives, 4 

injured", and directed as below:  

 

 “…….6. Hence, we implead the following as respondents in the matter: 

 

i. Delhi Pollution Control Committee through its Member Secretary.  

ii. Director of Industrial Safety and Health, Delhi. 

iii. District Magistrate, North Delhi.  

iv. Central Pollution Control Board through its Member Secretary. 

 

7. Let Notice be issued to the respondents for filing their response specifically 

covering the issue relating to the cause of incident, payment of compensation to the 

victims, compliance of environmental norms by the unit in question and action 

taken against the unit for violation of environmental norms, if any. Let reply be 

submitted by the above respondents atleast one week before the next date of hearing 

by email ……” 

 

The Matter is listed on 25.04.2024. 

 

Further, the Hon’ble NGT issued notice to various agencies including Central Pollution 

Control Board through its Member Secretary and directed as follows: 

 

“….2. Now take further notice that the above application will be listed for further hearing 

before the Hon’ble Tribunal 25th April, 2024, through physical hearing (with hybrid 

option), when you may appear before the Hon’ble Tribunal either in person or by a pleader 

duly instructed, and file reply/response, as per the directions of the Hon’ble Tribunal vide 

Order dated 19.02.2024…..”. 

 

A copy of the Hon’ble NGT order and Notice dated 19.02.2024 and 23.02.2024 respectively 

are annexed as Annexure-I. 

  

Annexure-D
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Page 2 of 4 

 

2. In compliance to the aforesaid order of Hon’ble NGT, a site inspection was made by a joint 

team of officials from CPCB and DPCC along with the representative of the District 

Magistrate, North Delhi on 05.04.2024 to ascertain the facts of the fire incident took place 

on 15.02.2024 at around 5:20 pm. During the inspection, joint team also interacted with 

local residents to know the facts of the fire incident. Site photographs are depicted as below: 

 

 

3. The alleged paint unit was located in a residential area at H. No. 849, Sheela Bua Mandir 

Wali Gali, Dayal Market, Alipur, near Patanjali store, Delhi and was being operated 

illegally. The following observations/facts are placed based on the joint inspection and 

information shared by Delhi Police, Delhi Fire Services and Municipal Corporation of 

Delhi (MCD): 

 

a) During the inspection by the joint team, the premises was found vacant and some burnt 

drums and debris observed. 

 

b) As per the information provided by Assistant Commissioner, Narela Zone, MCD vide 

letter dated 12.04.2024, the unit was operated by Shri Akhil Jain (Tenant) S/o Shri 

Ashok Kumar Jain and the land owner is Lt. Shri Bahadur Singh. The industrial activity 

carried out by the alleged unit was mixing of chemicals/paints and manufacturing of 

paint products. Scale of operation of the unit is not known. A copy of the letter is 

annexed at Annexure-II. 

 

c) Cause of incident: As informed by the local residents, fire incident took place on 

15.02.2024 at around 5:20 pm. The cause of the fire incident could not be ascertained, 

as all the 11 persons including owner of the unit were completely burnt and the dead 

bodies recovered from the premises. The fire was spread nearby houses, due to which 

3 persons became unconscious and they were taken to the nearby Hospital.  The fire 

was doused with the help of fire brigade and the same has been reported in FIR lodged 

by the Delhi Police. Details of the 11 deceased persons and a copy of the FIR lodged 

by the Delhi Police are annexed as Annexure-III and Annexure-IV respectively. 
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Further, the report of the Forensic Science Laboratory is yet to come, which may reveal 

the chemicals being used in making paint. Vide e-mail dated 12.04.2024, DPCC has 

sought observatory report of Forensic Science Laboratory of the incident from the DCP, 

North. The same is awaited. A copy of the e-mail is annexed as Annexure-V. 

  

d) Compensation to the Victims: The Office of the District Magistrate, North Delhi, 

confirmed through e-mail dated 12.04.2024, that the Administrative Approval for 

compensation has been accorded by the Competent Authority. The final disbursement 

of the compensation to the victims is under process. A copy of the e-mail 

communication along with the details is annexed as Annexure-III. 

 

e) Compliance of Environmental Norms by the unit in Question:  

  

DPCC vide e-mail dated 18.04.2024 informed that since the alleged unit lies in non-

conforming area, therefore, DPCC has no authority to issue consent to the unit. Hon'ble 

Supreme Court vide its order dated 13.12.1995 in case of M.C. Mehta Vs. Union of 

India & Ors. imposed restriction on the authorities to not to grant any 

licence/permission in non-conforming/residential areas. Further, as per W.P.(C) 

4349/2017 decision dated 05.08.2019, Factory Inspector (MCD) is assigned duties of 

inspection of the entire non-conforming area for detection of illegal trades and action 

thereon. MCD is the authority to grant Consent/license in non-conforming area. 

Neither, DPCC received any application for issuance of CTE/CTO in this regard. A 

copy of the e-mail dated 18.04.2024 received from DPCC is annexed as Annexure-VI. 

  

Further, as informed by Assistant Commissioner, Narela Zone, MCD vide letter dated 

12.04.2024, the unit was not in the knowledge of MCD, prior to the fire incident and 

also informed that the unit was involved in mixing of chemicals/paints and 

manufacturing of paint products. A copy of said letter is annexed as Annexure-II.  

  

During mixing/manufacturing of paint, usually solvents are used in manufacturing of 

solvent based paints. Use of solvents may attract provisions of the Manufacture, 

Storage, Import of Hazardous Chemicals Rules, 1989 (hereinafter referred to as 

“MSIHC Rules, 1989”). 

  

f) Action taken against the illegal factory for Violation of Environmental Norms: 

 

(i) As per the information provided by DPCC vide email dated 18.04.2024 that the 

owner of the unit had also died in the fire incident and his son is now in jail for 

violation of law. 

 

(ii) As per the information provided by the by Assistant Commissioner, Narela Zone, 

MCD vide letter dated 12.04.2024, MCD has surveyed 24 units in Alipur area and 

served them show cause notices. Out of 24 units, 21 units have been vacated and 
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03 units were sealed by MCD with the help of Delhi Police. A copy of MCD letter 

is annexed at Annexure-II. 

 

4. It is submitted that, since the owner and workers of the unit died in the fire incident, hence, 

the types and quantity of hazardous chemicals being stored/used in manufacturing of paint 

products by the said unit could not be ascertained by the joint team.  

 

5. Further, the Hon’ble Supreme Court passed a Judgement vide dated 07.05.2004 in IA No. 

22 in W. P. (Civil) No. 4677 of 1985 titled as “M. C. Mehta Vs. Union of India & Ors” for 

closure of the illegal units from the residential/non-conforming areas in NCT of Delhi. 

Moreover, the Order dated 04.11.2019 passed by the Hon’ble Supreme Court in the 

aforesaid matter, it was decided that closure of Industries in unauthorised/illegal industries 

in non-conforming areas of Delhi is the responsibility of Zonal Deputy Commissioners of 

Municipal Corporations. A copy of the Hon’ble Supreme Court Order dated 04.11.2019 is 

annexed as Annexure-VII. 

 

6. Recommendations of the Joint Team: 

 

(i) Burnt drums and debris observed at the aforesaid premises shall be removed by the 

MCD with the support of Delhi Police. 

 

(ii) Strict periodical vigilance of the area by the MCD to identify illegal industrial activities 

and storage of hazardous chemicals so that such fire incidents can be avoided in future. 

 

(iii)Campaign may be initiated by MCD, DSIIDC, District Administration to sensitize the 

public regarding information on illegal industrial activities and storage of hazardous 

chemicals. 
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Item No. 05  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 Original Application No. 171/2024 

News item titled "Paint factory fire in Delhi’s Alipur claims 11 lives, 4 
injured" appearing in The Times of India dated 16.02.2024  

Date of hearing: 19.02.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. This original application has been registered suo motu on the basis 

of the news item titled "Paint factory fire in Delhi’s Alipur claims 11 

lives, 4 injured" appearing in ‘The Times of India’ dated 16.02.2024.

2. As per the news item, a massive fire broke out at a paint factory at 

Dayalpur Market in north Delhi’s Alipur area in which at least 11 people 

have died and 4 others are injured. As per the news item, apart from the 

paint factory, a few shops and a rehabilitation center running inside the 

structure have also collapsed and that in the factory there were no fire 

fighting equipment. 

3. The above incident seems to have involved hazardous substance 

and there is violation of the Public Liability Insurance Act, 1991. 

4. The news item raises substantial issue relating to compliance of the 

environmental norms. 

5. Power of the Tribunal to take up the matter in suo-motu exercise of 

power has been recognized by the Hon’ble Supreme Court in the matter of 

“Municipal Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” 

reported in 2021 SCC Online SC 897.   

Annexure-I
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6. Hence, we implead the following as respondents in the matter: 

i. Delhi Pollution Control Committee through its Member 

Secretary. 

ii. Director of Industrial Safety and Health, Delhi 

iii. District Magistrate, North Delhi. 

iv. Central Pollution Control Board through its Member 

Secretary.  

7. Let Notice be issued to the above Respondents for filing their 

response specifically covering the issue relating to the cause of incident, 

payment of compensation to the victims, compliance of environmental 

norms by the unit in question and action taken against the unit for 

violation of environmental norms, if any.  Let reply be submitted by the 

above respondents atleast one week before the next date of hearing by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

8. List on 25.04.2024.    

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

February 19, 2024 
Original Application No. 171/2024 
DV. 
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4/15/24, 2:05 PM Gmail - Seeking information in case of fire incident happend in Paint factory in Alipur as desired by cpcb

https://mail.google.com/mail/u/0/?ik=eb83275e32&view=pt&search=all&permthid=thread-f:1796122367494936672&simpl=msg-f:1796122367494… 1/1

CMC5 DPCC <dpcc.cmc5@gmail.com>

Seeking information in case of fire incident happend in Paint factory in Alipur as
desired by cpcb
1 message

Yash Chaudhary <dcnorth@nic.in> Fri, Apr 12, 2024 at 3:25 PM
To: dpcc.cmc5@gmail.com

Sir/Madam

With reference to the email dated 09/04/2024 received from Sh. G. Ram Babu, Scientist-E, CPCB Delhi on the
above-cited subject. In this regard, reply is given below:-
 
The administrative approval for the compensation has been accorded by the Competent Authority. The final
disbursement of the amount is under process.
This is for your kind information and further necessary action at your end please.

With Regards

SDM (Alipur)
District (North)

Annexure-III
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Name of Deceasecl
Concernecl
Collectoratc
Office Acfulress

On dated
29.02.2024, the
Letter has been

sent to
concerned
Distt.
Magistrate
office to veriIY
the Next of the
Deceaserl.

The Distt.
Magisiratc'
Deputy
Conurrissioner
office mini
secretariat
Sonipat

The Distt.
Magistrate Distt.
North-East
office DC trffict'
Complex K-
Block Grouncl
Floor Nancl

98105,t7539Asha Jain(Wife)H. No.231253,
Kath Mancli,
Somipath
(Harvana)

Ashok Kurnar Jain S/o
Omprakash Jain Age 4'l

Years

8595725597Krisl-ran Singh
(Son)

H. No. E-3l906,
Gali No. 14,4

Pusta Near
Hanuman
Manclir Sonia
Vihar, Delhi

Ram Sulat Singh S/o
Mukhlal Singh Age 44

Years

Brij Kishor S/o Devta
Prashad Age 19 Years

Mira D/o Jaichantl Age

Panktrj Krmat S/o
Kanauji L,al Age 29

Years

The Distt.
Magistrate Distt.
Gonda, Distt
Magistrate officc
Goncla tJP

Distt. Magistrato

office DC ComPlex

Alipur Dttlhi

The Distt.
Magistlatc
(Distt.
Lakhirnpur
Kl-reli ) Distt,
Magisirakr
Office DC iid,
Police Line

9953287748

9582209642

Naksh (Son)

Smt. Aarti Devi
(Wife)

Vijav Pa1 Wali
Gali Nc'hlu
Enclavc. AIiPttt'

Ramvapur, PS

Lakhimpur, UP

8922050010

s1w7g973s

Sh. Dharmender
Gaund (Brother)

Smt. Ragru Devi
Thakur (Wife)

Sir. Raju (Father')

fi]. R"*kati
Devi (wife)

Village KaliioPur
Distt. Azamgarh,
IJP

H. N;.104,
Vidhyapati
Nagar,
Mubarakpur
Deihi
Village
Gudiaynpur,
Distt. Gauntla
UP

Village Diha
Uparhar, PO
Diha Distt.

Vishal Gaund S/o
Kailash Gauncl Age 19

years

Anil Thakur S/o Ram

Babu Thakur Age 46

Year

Shubhanr S/o Raiu Age

19, Years

Kripa Pirt'vcsh Ktlurtrr
S/o Pam-ra Lal Age 42

Years

4'-

7290993451

9878528689
7836833841

Rarn Parvesh Kumar
S/o Sita Ram Age 18

Years

Harish Chander Yadav
S/o Ram Lotan Yaclav
Age 59 Year

Smt. Kaliya Devi
(Mother)

Smt. Sunritra
(wife)

Distt. Margistrate
(Distt
Azamgrah),
Distt. Magistratc
Office
Collectorate
Azamgarh UP

Distt. Magistrate
Office
Kanjhanu'ala,
Delhi

The Distt.
Magistrate Distt.

Gonda, Distt
Magistr:ate offir:c'

Goncla Ul'
Distt. Mergistt'ate

(Distt. Prayagraj

)

The Distt.
Magistrate
Collectorartel
Muzaffarpur
Bihar
Drstt. Mrgrstr;["
(Distt. Prayagraj

)

9879528689

Dullapur,
Taharar, distt.
Contla UP

a

Village
Bishanpur
Mahesi, Distt.
Mujjafalpur
Biirar

Diha Distt.
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4/15/24, 2:10 PM Gmail - seeking Forensic science laboratory observatory report for fire incidence happend at paint factory in alipur claiming 11…

https://mail.google.com/mail/u/0/?ik=eb83275e32&view=pt&search=all&permthid=thread-a:r-755550044984873258&simpl=msg-a:r-5324647119… 1/1

CMC5 DPCC <dpcc.cmc5@gmail.com>

seeking Forensic science laboratory observatory report for fire incidence
happend at paint factory in alipur claiming 11 lives
1 message

CMC5 DPCC <dpcc.cmc5@gmail.com> Fri, Apr 12, 2024 at 5:03 PM
To: dcp.north@delhipolice.gov.in

Sir 
    This is in reference to  OA No. 171/2024 titled as News item " Paint factory fire in Delhi's Alipur claims 11 lives, 4
injured" appearing in the Times of India dated 16.02.2024, where joint inspection was conducted by the team of
CPCB, DPCC , Revenue Department. and  further Scientist 'E' of CPCB has asked the details of forensic report  of
incidence (copy of mail is attached) as it was collected by Investigating officer and on enquiring from forensic science
laboratory they informed that report has been prepared and investigating officer may collect it from FSL for further
investigation.
Therefore, it is requested you to provide this observatory report to this end for Hon'ble NGT court Hearing case
before 15.04.2024 as the same was requested by Senior Scienists of CPCB.
Thanks & Regards
 Consent Management Cell -V
Delhi Pollution Control Committee,
1st Floor, Vikas Bhawan-II,
Civil Lines, Delhi-110054

Gmail - Fwd_ Information regarding Hon'ble NGT (PB) order dated 19.02.2024 in OA No. 171 of 2024
registered suo motu based on the News item titled _Paint factory fire in Delhi’s Alipur claims 11 lives, 4
injured_.pdf
131K
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From : dpcc cmc5 <dpcc.cmc5@gmail.com>

Subject : Reply regarding mail dated 09/04/2024 in respect of
fire incident happened in Alipur at paint factory

To : G Rambabu Scientist D <grbabu.cpcb@nic.in>

Email Rambabu G

Reply regarding mail dated 09/04/2024 in respect of fire incident happened in
Alipur at paint factory

Thu, Apr 18, 2024 06:05 PM

1 attachment

Thanks & Regards
 Consent Management Cell -V
Delhi Pollu�on Control Commi�ee,
1st Floor, Vikas Bhawan-II,
Civil Lines, Delhi-110054

Reply to Sh. G Rambabu Scientist 'E' CPCB.docx
15 KB 

Email https://email.gov.in/h/printmessage?id=C:-109671&tz=Asia/Kolkata&xim=1

1 of 1 4/23/2024, 10:24 PM
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To, 

The Scientist ‘E’ 

  Central Pollution Control Board 

 Parivesh Bhawan, East Arjun Nagar 

 Delhi-110032 

 

Subject: Information regarding Hon'ble NGT (PB) order dated 19.02.2024 in OA No. 171 of 2024 

registered suo motu based on the News item titled "Paint factory fire in Delhi’s Alipur claims 11 

lives, 4 injured" 

 

Sir, 

This is in response to your mail dated 09/04/2024 wherein information has been sought 

point wise from your end and reply of that is furnished here point wise respectively after receiving 

replies from concerned departments. 

S. 
No. 

Points  Replies 

1. Name of the unit where incident occured Sh. Akhil Jain s/o Sh Ashok kumar Jain 
(Factory Owner & Tenant ) and Name of 
Property Owner Lt. Sh Bahadur Singh 

2. Type of the industrial activities carried 
out by the unit including manufacturing 
of the products 

Mixture of chemical/Paints and manufacturing 

of Paint Products. 

3. Details of the land (whether owned or 
leased, if leased, land onwer details) 

Tenants: Sh. Akhil Jain s/o Sh ashok kumar 
Jain 
Landlord: Lt. Sh Bahadur Singh 

4. Scale of operation of the unit Before the Fire Incident Unit was not in 

knowledge of MCD 
5. Details of hazardous chemicals/substance 

handled and stored by the unit (in 
quantity). 

Before the Fire Incident Unit was not in 

knowledge of MCD 

6. Whether CTE/CTO issued by DPCC to the 
said unit, if yes, a copy of the CTE/CTO 
may be provided. If no, details of the 
authorit(ies) who has given 
consent/permission to the said unit. 

Since Unit lies in Non Conforming Area 
therefore DPCC has no authority to issue 
consent to the unit. Hon’ble Supreme Court 
vide its order dated 13.12.1995 in Case of M C 
Mehta Vs Union of India & Ors imposed 
restriction on the authorities to not to grant 
any license/ permission in nonconforming/ 
residential areas.  Further as per W.P.(C) 
4349/2017 decision dated 05/08/2019 , 
Factory Inspector (MCD) is assigned duties of 
inspection of the entire non-conforming area   
for detection of illegal trades and action 
thereon. MCD is in authority to grant 
Consent/license in Non Conforming Area. 

7. Cause of incident (with details). The cause of the fire incident could not be 

ascertained, as all the persons including 
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owner of the unit were found completely 

burnt and dead and the same has been 

reported in FIR lodged by the Delhi 

Police. 
8. Details of Environmental Law violated by 

the unit 
Unit was running illegally in Non Conforming 
Area and during mixing of paints, usually 
solvents are used in manufacturing of solvent 
based paints. Use of solvent may attract 
provision of MSIHC Rules 1989.  

9.  Details of non-compliance of 
Environmental norms by the unit and 
action taken against the unit for violation 
of environmental norms by the 
concerned authority 

Son of Unit Owner is already in Jail for 
violating the law and further MCD has 
vacated all such unit from the Area and 
sealed the Unit which were still operating 
after serving of show cause notice of 48 
hours. 

10. Details of payment of compensation to 
the victims (Deceased & injured). 

Administrative approval for the compensation 

has been accorded by the Competent 

Authority. The final disbursement of the 

amount is under process.  

 

11. Investigation report of MCD MCD has surveyed 24 Units in Alipur area and 
show cause notice for 48 hours was also 
served to them. Out of 24 Units 21 Units have 
been vacated and 03 Units were sealed by 
MCD Staff with the help of Delhi Police. 
 

12. Forensic Report As enquired from Forensic Science Laboratory 
office it is come to know that Observatory 
report has been prepared and shared to 
Investigating officer of case. Further Mail has 
been sent to DCP North for the requisition of 
Forensic report for Hon’ble NGT hearing case 
and response from their end is still awaited. 

 

Further, reply for compliance status directions/advisory issued by CPCB is under process and 

it will be provided soon.   

Submitted for your kind Information and necessary action at your end please.  

 

 

 

         Mohd. Arif  

                                     SEE, DPCC 
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ITEM NO.301               COURT NO.3               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  4677/1985

M.C. MEHTA                                          Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

((1) REPORT NO. 149 AND 161 SUBMITTED BY MONITORING COMMITTEE
(2) IA NOS. 51374, 54195 AND 54198/2019 (APPLNS. FOR INTERVENTION, 
DIRECTIONS AND STAY ON BEHALF OF RAVINDER PARKASH PUNJ)
(3) IN RE: RELOCATION OF INDUSTRIES IN DELHIPROGRESS REPORT BY THE 
MONITORING COMMITTEE APPOINTED BY THIS HON’BLE COURT
(4) I.A. NOS. 60398 AND 60399/2019 (APPLNS. FOR IMPLEADMENT AND 
DIRECTIONS ON B/O MOHAN LAL)
(5) IA NOS. 125628 AND 125635/2019 (APPLNS. FOR INTERVENTION AND 
DIRECTIONS ON B/O AJAY GUPTA)
(6) IA NOS. 125699 AND 125701/2019 (APPLNS. FOR INTERVENTION AND 
STAY ON B/O HARKRISHAN AND ORS.)
(7) IA NOS. 158567 AND 158572/2019 (APPLNS. FOR INTERVENTION AND 
STAY ON B/O PARMANAND KUMAR AND ORS.)
 
Date : 04-11-2019 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ARUN MISHRA
         HON'BLE MR. JUSTICE DEEPAK GUPTA

Counsel for parties
Mr. Ranjit Kumar, Sr. Advocate (A.C.)
Ms. Anitha Shenoy, Sr. Advocate (A.C.)
Mr. A.D.N. Rao, Advocate (A.C.)
Mr. Rishi Raj Sharma,Adv.
Ms. Srishti Agnihotri,Adv.
Ms. Sanjana Thomas,Adv.
Mr. Nitesh,Adv.

Mr. Tushar Mehta,SG
Mr. A.N.S. Nadkarni,ASG
Mr. D.L. Chidananda,Adv.
Ms. Suhashini Sen,Adv.
Mr. S.S. Rebello,Adv.
Ms. Archana Pathak Dave,Adv.
Mr. Rajat Nair,Adv.
Mr. Raj Bahadur,Adv.
Mr. G.S. Makker,Adv.
Mr. Rajesh k. Singh,Adv.
Ms. Anil Katiyar, Advocate

1
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Mr. Jitendra Mohan Sharma,Sr.Adv.
Dr. Sunil Kumar,Adv.
Mr. Pradeep Kumar Kaushik,Adv.
Mr. Pranshu kaushal,Adv.
Mr. S.K. Chaturvedi,Adv.
Mr. Rajiv Mangla, Advocate

Mr. Sanjiv Sen,Sr.Adv.
Mr. Praveen Swarup,Adv.
Mr. harsha Peechara,Adv.
Mr. Sayan Ray,Adv.
Mr. Soumo Palit,Adv.
Mr. Suvesh Kumar,Adv.

Mr. D.N. Goburdhun, Advocate
Mr. Alok Gupta,Adv.
Mr. Nipun Sharma,Adv.

Petitioner-In-Person

Mr. B.V. Balram Das, Advocate

Ms. Garima Prashad, Advocate
Mr. G.S. Oberoi,Adv.
Mr. Mohit Kumar Bansal,Adv.

Mr. Sanjay Jain, Advocate

Ms. Deeplaxmi S. Matwankar, Advocate

Mr. Shishir Pinaki, Advocate

Ms. Roohina Dua,Adv.
Mr. Chaitanya Madan,Adv.
Mr. Naveen Kumar,Adv.

Mr. Vijay Panjwani,Adv.

Mr. Sumant De,Adv.
Ms. Prerna Mehta,Adv.

Mr. Nishant Kumar,Adv.
Ms. Maya Mukherjee,Adv.

Mr. Chirag M. Shroff,Adv.
Ms. Mahima C. Shroff,Adv.
Ms. Yashika Verma,Adv.
Ms. Riya Thomas,Adv.        

*
For Ms. Smita Maan,Adv. (Appearance slip not given)  
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          UPON hearing the counsel the Court made the following
                             O R D E R

(1) REPORT NO. 149 AND 161 SUBMITTED BY MONITORING COMMITTEE

As prayed for, three weeks’ time is granted to the Monitoring

Committee to file response.

Report No.161 is, accordingly, disposed of.

(2) IA NOS. 51374, 54195 AND 54198/2019 (APPLNS. FOR INTERVENTION, 
DIRECTIONS AND STAY ON BEHALF OF RAVINDER PARKASH PUNJ)            

We have considered the objections and the report.  We find the

report to be absolutely correct and it must be scrupulous followed

by the owner. 

In case of any violation, let it be reported to this Court to

take stringent actions against the owner, whether he can use the

building in violation of order.  In case of any violation of the

order of Monitoring Committee is committed the same to be viewed

seriously.

Application  for  directions  is  dismissed  and  the  other

applications are disposed of.

(3) IN RE: RELOCATION OF INDUSTRIES IN DELHI PROGRESS REPORT BY THE
MONITORING COMMITTEE APPOINTED BY THIS HON’BLE COURT                

The compliance report filed on behalf of the Government of NCT

of Delhi is considered.  It has been pointed out that out of 92

industrial  units  of  step  2  which  were  found  to  be  running

illegally, 30 units have been sealed and 11 units are operating in

the industrial clusters.  SDMC has also informed that remaining 49

premises are vacant/shops/under construction.  And there is some

contradiction with respect to the previous status report furnished

by the SDMC on the status of 49 units.  The  Government of NCT of

Delhi has directed the SDMC to recheck and verify and provide the

actual state of affairs regarding these 49 units/premises.  After

closing down the units, the use of the premises is being ensured in

3
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accordance with the provisions of the MPD-2021 by the respective

municipal bodies.  Direction has been issued to the Zonal Deputy

Commissioners to keep strict vigil on such premises so that they

should not be re-used for any illegal purpose.

The state of affairs projected in paragraph 5 and 6 cannot be

said to be proper.  Let a clear affidavit be filed with respect to

the closing of the industrial units which are objectionable and we

saddle  the  responsibility  of  compliance  of  the  order  upon  the

respective  Zonal  Deputy  Commissioners  of  the  Municipal

Corporations.  They shall be personally liable, in case any any

industrial unit is found to be running, not only in the law of

torts but also for violating the order passed by this Court and

they shall be liable to be proceeded with under the Contempt of

Court Act.  In case any unit is found to be running in violation of

the Court’s order in future.  

Let  respective  Zonal  Deputy  Commissioners  of  the  Municipal

Corporations file the affidavits as to the state of affairs within

the area which falls in their respective zones of the Municipal

Corporation concerned.  Let a better affidavit be filed by SDMC

also.  Let the Zonal Deputy Commissioners and SDMC also take the

steps and furnish a report directly to this Court in addition to

the Government of NCT of Delhi of doing the needful within fifteen

days from today.

List for further hearing on 25.11.2019.

(4) I.A. NOS. 60398 AND 60399/2019 (APPLNS. FOR IMPLEADMENT AND 
DIRECTIONS ON B/O MOHAN LAL)
(5) IA NOS. 125628 AND 125635/2019 (APPLNS. FOR INTERVENTION AND 
DIRECTIONS ON B/O AJAY GUPTA)
(6) IA NOS. 125699 AND 125701/2019 (APPLNS. FOR INTERVENTION AND 
STAY ON B/O HARKRISHAN AND ORS.)
(7) IA NOS. 158567 AND 158572/2019 (APPLNS. FOR INTERVENTION AND 
STAY ON B/O PARMANAND KUMAR AND ORS.)                                  

Issue notice.

Let  reply  be  filed  by  the  concerned  departments  within  a

period of three weeks from today.

List thereafter.

4
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Let a copy of these applications be furnished to the Standing

Counsel appearing for the respective departments.

IN RE: Kant Enclave (Disposed of)

It is pointed out by Mr. Ranjit Kumar, learned Amicus Curiae

that there are certain complaints/letters have been received by him

that the amount has not been paid in terms of the order passed by

this Court.

Let  the  State  of  Haryana  look  into  the  matter  and  submit

before this Court how many persons are left to be paid and the

reasons for not making the payment.

Let an appropriate affidavit be filed within four weeks.

List thereafter.

The FDRs be renewed for a period of one year.

I.A. NOS.130216 & 130219 of 2019

These applications were mentioned for listing.

List after two weeks.

(NARENDRA PRASAD)                       (PRADEEP KUMAR)
  COURT MASTER                                COURT MASTER  

5
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All SPCBs/PCCs

Encl.: As above

Sub. : lntegrated Guidance Framework for Chemicals Safety in respect of the lsolated
Storages and lndustries covered under Manufacture, StLrage and tmport of
Hazardous Chemicals Rutes, 1989 in comptiance to the Hon,ble National GreenTribunal order dated 11.06.2021in OriginalApplication No. 6012021- reg.

Sir,

$ {r""t"d by Hon'ble National Green Tribunal on 11 .06.2021 in Originat Application No.
6012021, Central Pollution Control Board and the Ministry of Environment]Forests and Climate
Change in coordination with other concerned authorities viz. Directorate General Factory AdviceService and Labour lnstitute, Nationat lnstitute of Disaster Management, petroleum andExplosives Safety Organization, National Safety Council and lndian Chemical Council etc. haveprepared the guidelines titled "lntegrated Guidance Framework for Chemicals Safety in Respectof the lsolated Storages and lndustries Covered Under Manufacture, Storage and lmport ofHazardous Chemicals Rules, 1ggg.,

On further hearing on this matter, the Hon'ble National Green on 14. 12.2021 has passed theorder. Para 5 of the aforementioned order reads as follows:

"While we take the above repofts on record, further fotlow up action is taken. ln particular,
review me-etings must be hetd at level of the Chief Secretary oi nis nominee aleast once in sixmonths, if not earlier, Remedial measures in respect of 11 

'units 
mentioned in para 11 of orderdated 11'06.2021, quoted.above may be asceftained. CPCB may also take response from StatePCBs as well as their regional offices about the t tatus of compliance of guidelines at least oncein every six months."

The above stated guidelines (lntegrated Guidance Framework for chemicals safety in Respectof the lsolated Storages and lndustries Covered Under Manufacture, Storage and lmport ofHazardous Chemicals Rules, 1989) are enclosed for your reference and n"."..rry action. lt isrequested to ensure the compliance of the aforementioned guidelines and submit the status ofcompliance of guidelines to Centrat Pollution Control Board on naff yearly basii.

+*q r{qur ffi{q +S
CENTRAL POLLUTION CONTROL BOARD

qqfq1u1, T{ g{ rd{rg cRcr+{ t{rfiq rnm vGER
SpEED POSTNISTRY oF ENvlRoNMENr, FoREsr & cLtMArE CHANGE Govr. oF tNDtA

December 24,2021

Yours faithfully,

[tu,ffi-.**
(Ashbir Singh)

Sc. 'D', IPC-l Division

Page 1 of 2

'qfid{r r1q1' Tfr .rS{ qrn, fffifr-ltoo32
Parivesh Bhawan, EastArjun Nagar, Delhi-110032

ltttl/rel : 43 1 02030, 22gos7 g2,dnRlrie/websire : www. cpcb. nic. i n
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Copy to:

1. The Director,
HSM Division,
Ministry of Environment, Forests and Climate Change
lndira Paryavaran Bhawan ,

Aliganj, Jor Bagh Road,
New Delhi - 110003

2. DH - Law

3. All RDs (By Email) : For necessary follow up with SPCBs / PCCs please

1 -',f

st''f,, *^
(Ashbir Singh)

Page 2 of 2
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Integrated Guidance Framework for Chemicals Safety in 

Respect of the Isolated Storages and Industries Covered 

Under Manufacture, Storage and Import of Hazardous 

Chemicals (MSIHC) Rules, 1989. 

 

Background:   

Hon’ble National Green Tribunal on 11.06.2021 in Original Application No. 

60/2021 passed the order. The Para 12 of the aforementioned order read as 

follows: 

 “We also direct CPCB and MoEF&CC in coordination with other concerned 

authorities to consider issuing appropriate guidelines for conducting safety 

audits and taking other remedial measures throughout India in the light of 

present report as well as other recent reports in respect of industrial accidents 

so as to prevent such incidents and to save human lives and health.”   

In this regard, the guidelines are as follows:  

A. Guidelines for Industries and Isolated Storages: 

REPORTING 

1. An occupier (of an industry or isolated storage) shall identify the major 

accident hazards and shall take adequate steps to prevent such major 

accidents and to limit their consequences to persons and the environment and 

shall provide the persons working on the site with the information, training and 

equipment including antidotes necessary to ensure their safety. 

2. Where a major accident occurs on a site or in a pipe line, the occupier shall 

within 48 hours notify the concerned authority as identified in Schedule 5 (of 

the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as 

amended) of that accident, and furnish thereafter to the concerned authority a 

report relating to the accidents in Schedule 6 (of the Manufacture, Storage 

and Import of Hazardous Chemical Rules, 1989 (as amended)). However, the 

concerned authorities, local crisis group, District emergency authorities etc. 

have to be informed by the occupier as early as possible. 
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3. The occupier shall not undertake any industrial activity or isolated storage 

unless he has been granted an approval for undertaking such an activity by 

the concerned authorities and has submitted a written report to the concerned 

authority containing the particulars specified in Schedule 7 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as 

amended. In case of an activity in which subsequently there is or is liable to 

be a threshold quantity or more of an additional hazardous chemical shall be 

deemed to be a different activity and the occupier has to take a separate 

approval for undertaking such activity. 

4. The occupier shall furnish a further report to the concerned authorities, in 

case the changes to the threshold quantity of hazardous chemicals are made. 

5. An occupier shall not undertake any industrial activity or isolated storage to 

which the Manufacture, Storage and Import of Hazardous Chemical Rules, 

1989 (as amended) applies, unless he has prepared a safety report on that 

industrial activity containing the information specified in Schedule 8 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as 

amended) and has sent a copy of that report to the concerned authority at 

least ninety days before commencing that activity. 

6.  The occupier of both the new and the existing industrial activities or isolated 

storage shall carry out an independent safety audit of the respective industrial 

activities with the help of an expert, not associated with such industrial 

activities.  The occupier shall forward a copy of the auditor's report along with 

his comments to the concerned authorities within 30 days after the completion 

of such audit.  

7. The occupier shall update the safety audit report once a year by conducting a 

fresh safety audit and forward a copy of it with his comments to the concerned 

authorities. 

8. The occupier, within 30 days of the completion of the safety audit, shall send 

a report to the Chief Inspector of Factories with respect to the implementation 

of the audit recommendations. 

9. The occupier shall not make any modification to the industrial activity or 

isolated storage to which that safety report relates which could materially 

affect the particulars in that report, unless he has made a further report to take 
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account of those modifications and has sent a copy of that report to the 

concerned authorities at least 90 days before making those modifications. 

10. Where an occupier has made a safety report and that industrial activity or 

isolated storage is continuing, the occupier shall within three years of the date 

of the last such report, make a further report which shall have regard in 

particular to new technical knowledge which has affected the particulars in the 

previous report relating to safety and hazard assessment and shall within 30 

days send a copy of the report to the concerned authority. 

11. For the purpose of enabling the concerned authority to prepare the off-site 

emergency plan, the occupier shall provide the concerned authority with such 

information relating to the industrial activity or isolated storage under his 

control as the concerned authority may require, including the nature, 

extent and likely effects off-site of possible major accidents. 

12. The occupier of an industry or isolated storage shall take appropriate steps to 

inform persons outside the site either directly or through District Emergency 

Authority who are likely to be in an area which may be affected by a major 

accident about the nature of the major accident hazard and the safety 

measures and the "Do's' and 'Don'ts'' which should be adopted in the event of 

a major accident. The occupier of a new industry or isolated storage shall take 

these steps, before that activity is commenced. 

13. The industries / isolated storages shall update the comprehensive safety 

audit, on-site emergency plans and risk analysis reports annually and ensure 

that the reports are furnished to the concerned authorities. 

14. The industry or isolated storage shall conduct comprehensive hazard 

identification and risk assessment (HIRA) to identify the non-compliances and 

take corrective actions for the non-compliances identified. Emergency plans 

shall be established to deal with leakages / accidents. The safety & hazard 

audit should identify the control measures necessary to be taken during an 

emergency. 

15. A detailed study on the risk assessment and disaster management shall be 

carried out by the industry / isolated storage. Hazard identification and 

evaluation in a local community, preparation of standard operating procedures 

for accident prevention, preparedness and response, onsite emergency plans 

etc. have to be reviewed at least once in a year. 
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16. In the industries / isolated storages where gas leakages are suspected, an 

emergency plan to vent out / neutralize the gases safely should be prepared. 

17. All industries and isolated storages should have mitigation plans for spillages / 

leakages of hazardous chemicals, fires, explosion or any other accident. 

18. Standard Operating Procedure (SOP) for the steps to be taken during 

emergency situations / accidents shall be prepared by all industrial activities / 

isolated storages that are handling hazardous chemicals. 

TESTING 

19. The pressure test and leak test must be ensured after replacement of valves, 

pipes, joints etc. as per the original equipment manufacturer (OEM) manual or 

as per standard established procedure. 

20. Check valves, relief valves should be installed at appropriate locations. Flow 

meters, sensors, measuring devices have to be regularly calibrated. Vents 

from relief valves shall be directed to a safe place. 

21. Seals, glands and gaskets shall be regularly inspected, without dismantling. 

Leak detectors should be provided for all piping, valves, seals, flanges, and 

other pertinent equipment. 

22. All hazardous chemicals carrying piping should be periodically inspected for 

failed insulation/ vapour barrier, rust and corrosion. Damaged and 

deteriorated piping / equipment should be replaced. 

23. Operation and process control systems like Supervisory Control and Data 

Acquisition (SCADA) and Leak Detection and Repair (LDAR) systems should 

be adopted by the major accident hazard installations. 

24. The safety measures including valve regulated systems shall be regularly 

checked and the concerned workers involved in the activity shall be properly 

trained. 

25. Periodic inspection of equipment and machineries w.r.t. safety aspects should 

be done. 

26. Portable gas masks should be kept at critical locations for use in any 

emergency. 

27. Material Safety Data Sheets of raw materials & products should be made 

available to all the concerned personnel. 
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28. The design of storage tanks, pressure vessels etc. should be as per 

applicable standards. The material of the storage tanks, pressure vessels etc. 

should be of adequate strength and chemically inert for the chemicals to be 

stored. The inspection of storage tanks, pressure vessels etc. should be as 

per standard protocols. 

29. All the vessels should be examined periodically by a competent person under 

the Factory Act / applicable extant laws. 

30. Blanketing of tanks for fire protection of volatile / flammable chemicals should 

be considered. 

31. Free Fall of any flammable material in the vessel has to be avoided. All 

solvents and flammable material storage tanks should be at a safe distance 

from the Process plant and required quantity of material should be charged in 

reactor through appropriate safe mode. 

32. Earth connection should be provided to all solvent handling equipment, 

pipelines, reactors, vessels etc. for protection from electric current/ static 

electricity. 

33. Separate safety manual should be prepared for each equipment along with 

the emergency management plan. 

34. Periodic testing of firefighting equipment should be conducted. 

DUTIES 

35. Mock drills must be conducted regularly at every six months by the industries / 

isolated storages in controlled environment on actions to be taken during 

accidents, gas leakage, failure of critical process parameters etc. 

36. It shall be ensured that the chemical storage tanks should be appropriately 

located so that adequate space to take action during emergency situation is 

available. 

37. A clear documented emergency procedure should be laid down which details 

the precise duties of all staff and arrangements for evacuation, rescue, first 

aid etc. during an emergency. 

38. All pipework containing hazardous chemicals shall be identified by colour 

coding or labelling (as per standards notified by Bureau of Indian Standards) 

and shall be protected to prevent corrosion / damage. The practice to identify 
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the parts of the system that contain gas or liquid and the direction of flow 

should be followed. 

39. The industry or isolated storage shall install sensors with alarm system for 

detecting leakage of hazardous chemicals. Emergency ventilation, electricity 

tripping system to stop the process, sprinkling system to contain the leaked 

hazardous chemicals / gases etc. may be interlinked with the sensors for 

taking a prompt action in case of leakage / emergency. 

40. Suitable gas sensors and alarm system should be installed in the industrial 

unit / isolated storages at appropriate locations where emission of gas is 

suspected so that any leaked gas is detected and the employees are 

immediately alerted. In sensitive areas of the unit where gas leakages are 

suspected, the unit shall work out an emergency prepared plan to neutralize / 

vent out the gases safely. 

41. The industries / isolated storages should install automatic alarming system to 

alert its personnel as well as surrounding localities simultaneously in case of 

emergency situation and likelihood of emergency situation if any process 

parameter goes out of control. 

42. There should be auto alarm system to alert the employees in case of any 

deviations noticed in process parameter that may cause emergency. 

43. Only fully trained and qualified operators shall be permitted to operate the 

industrial processes involving hazardous chemicals. Training to all employees 

on Standard Operating Procedures, production process, safety aspects etc. 

should be provided.  Refresher trainings should be conducted at least every 

year regarding safety and emergency preparedness aspects associated with 

the industrial process / isolated storage. The employees shall be given hands 

on experience with the product process under the supervision of senior 

employees. The industries / isolated storages only after ensuring that 

adequate training is imparted to its employees should engage the employees 

for independent works. 

44. The industries and isolated storages should impart regular training to the staff 

to make them aware about process details, process functionalities. The 

employees should be trained to deal with emergencies arising out of leakage, 

abnormal temperature & pressure, increased emissions, pump failures, failure 
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of air pollution control devices or effluent treatment plant, shock loads or any 

other accidents likely to occur. Overall the industries and isolated storages 

should be prepared for emergency response readiness & effectiveness in 

terms of major & minor accidents. 

45. Any non-operational industry / isolated storage shall carry out proper risk 

study and safety audit before resuming the operations. 

46. Hazard and operability study must be carried out strictly and regularly by the 

industries and isolated storages. The concerned personnel should be made 

aware of the hazard and safety aspects associated with the process and 

material handled by them. 

47. The industry / isolated storage should procure chemicals from authorized 

dealers only.  The spent solvents shall be procured from only those industries 

/ solvent recyclers that are authorized by respective State Pollution Control 

Boards (SPCBs)/ Pollution Control Committees (PCCs). 

48. The industry / isolated storage shall provide essential Personnel Protective 

Equipment (PPE) to all the concerned employees and make it mandatory that 

the employees have to wear PPE during working hours.  

49. Occupational Health surveillance i.e., periodical health check-up of the 

employees should be conducted by the industries / isolated storage. 

50. The industries / isolated storages have to ensure self-compliance regarding 

recruiting competent staff, imparting Industrial, Environmental and Safety 

training to the staff, conducting safety audit, onsite emergency plans with 

record maintenance and information to SPCBs/ PCCs/ concerned Authorities. 

51. The distancing criteria for storage of hazardous chemicals have to be followed 

as per extant safety guidelines / rules. The chemicals should be stored as per 

compatibility and separate area for flammable, corrosive, explosive and toxic 

chemicals should be earmarked. 

52. The labelling of hazardous chemical storing containers shall be as per extant 

rules. The concerned employees should be made aware of the risks 

associated with the stored hazardous chemicals and appropriate precautions 

that need to be taken. 

53. To contain any spillage or leakage of hazardous chemicals or any 

uncontrolled reaction that may cause any emergency or accident, the 

industries / isolated storages should have sufficient stock of neutralizing 
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chemicals, absorbents, reaction quenchers with proper equipment and trained 

manpower. 

54. Emergency ambulance services should be arranged in the industrial zones 

along with experienced doctors and paramedic staff. 

55. Safety in operation greatly depends on proper commissioning of an industry / 

isolated storage and hence utmost care should be taken to monitor every 

aspect during erection and maintenance schedules or other areas which 

require proper planning.  

56. The industries / isolated storages shall ensure that their premises should be 

constructed in accordance with the local government regulations. 

57. A control room to deal with the emergencies should be commissioned by the 

industries / isolated storages.  A quick response team of responsible officers 

should be constituted having duly assigned duties to be executed during 

emergencies.  

58. The industry / isolated storage should conduct public awareness programmes 

in the surrounding localities about do’s & don’ts during emergency situations 

on annual basis. 

59. ‘Mutual Aid Scheme’ among industries to meet required response measures 

during chemical emergencies should be adopted.  

60. Emergency contact numbers should be readily available at the isolated 

storages or industrial installations similar to ‘Crisis Alert System’ or Red Book. 

61. Placing / indicating hazard signs at appropriate places in the isolated storage 

or industry or outside the shop floor (within the premises) should be done. 

62. Increased automation that avoids physical handling of dangerous chemicals 

and substances should be brought into practice. 

63. The industry / isolated storage should have proper firefighting arrangements 

in accordance with The Factories Act, 1948 / applicable extant laws. 

64. All emergency valves and switches and emergency handling facilities should 

be easily accessible. 

65. Safety audit reports shall be made online for public. 

66. To ensure safety during operation/ handling / storage of hazardous chemicals, 

the industries/ isolated storages wherever and as applicable, shall obtain 

requisite clearances from The Chief Inspector, Factories and Boilers / 

Department of explosives / Fire Department etc. without fail. 
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67. The industries / isolated storages shall ensure that the effluent generated 

during any accident because of firefighting / decontamination activities etc. 

should be disposed in scientific manner after proper treatment. The 

hazardous wastes generated after any accident must be disposed in 

accordance with the extant rules. 

68. Occupiers of storage installations like warehouses / tank farms are required to 

prepare an On-Site Emergency Plan and make available information 

regarding any possible off-site consequences to the District Collector to 

enable him to include the same in the Off Site Emergency Plan for the district 

or the particular area. 

69. In order to avoid accidents, the following measures may be taken while 

establishing a warehouse/tank-farm.  These should also be carried out in 

existing installations to enhance safety :  

i. Hazardous chemical storages should be located away from 

densely populated areas from drinking water sources, water 

bodies or from areas liable to flooding. 

ii. The location should have easy access for transport and 

emergency services.  

iii. Adequate emergency requirements like water for firefighting, 

drainage to prevent ground water contamination, standby source 

of electricity etc. should be provided. 

iv. The layout of warehouses should be designed in accordance 

with nature of materials to be stored.  The construction material 

should be non-flammable.   

v. Floors should be impermeable to liquids and should be designed 

for easy cleaning. 

vi. Drains should not be connected directly to water ways or public 

sewers.  The drains should be connected to an interceptor pit.  

vii. Proper embankments to contain any accidental spillage should 

be provided for all hazardous materials storages. 

viii. Loading and unloading operations are to be done with utmost 

care. 

ix. Procedure for receipt, despatch and transport should be clearly 

laid down. 
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x. Details of hazardous chemicals, access and escape routes, 

available emergency & firefighting equipment should be 

available. 

xi. In addition to a storage plan, a safe operation of a storage 

facility should have  planning for safety training,  personal 

protective clothing and equipment, spillages and leaking 

containers, waste disposal, first aid, fire detection and protection 

equipment, environment protection, proper on site emergency 

plan  etc. 

70. Wherever applicable, the industries or the isolated storages shall invariably 

comply with the Manufacture, Storage and Import of Hazardous Chemical 

Rules, 1989 (as amended), The Major Accident Hazard Control Rules, 1997, 

The Factories Act, any other applicable rules or guidelines issued by the 

respective Government of State / Union Territory, The Ministry of Labour & 

Employment, Petroleum and Explosive Safety Organization, Oil Industry 

Safety Directorate etc. 

B. Guidelines on the On Site Emergency Plans (for industries and 

isolated storages): 

1. The occupier of an industrial activity / isolated storage shall prepare and keep 

up-to-date an on-site emergency plan containing details specified in Schedule 

11 of the  Manufacture, Storage and Import of Hazardous Chemical Rules, 

1989 (as amended) detailing how major accidents will be dealt with on the site 

on which the industrial activity is carried on and that plan shall include the 

name of the person who is responsible for safety on the site and the names of 

those who are authorized to take action in accordance with the plan in case of 

an emergency. 

2. The occupier shall ensure that the emergency plan prepared takes into 

account any modification made in the industrial activity / isolated storage and 

that every person on the site who is affected by the plan is informed of its 

relevant provisions. 

3. The occupier shall prepare the emergency plan in the case of a new industrial 

activity or isolated storage, before that activity is commenced.  
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4. The occupier shall conduct a mock drill of the on-site emergency plan every 

six months and a detailed report of the mock drill conducted shall be made 

immediately available to the concerned authorities as and when demanded. 

5. With every change or modification made in a factory, operation or process, 

the on-site emergency plan may have to be modified and updated to keep it 

meaningful and effective.  An on-site emergency plan should contain the 

following key elements: 

i. basis of the plan and hazard analysis; 

ii. accident prevention procedure/measures; 

iii. accident/emergency response procedure/measures; and 

iv. recovery procedure. 

Proper planning by industries / isolated storages helps in reducing the 

chances of accidents. For proper planning, the following needs to be 

considered:  

i. risk associated with the process technology; 

ii. safety measures; 

iii. siting and layout  of industry / isolated storage ; 

iv. emergency preparedness; and  

v. compliance with the regulatory requirements.  

 Assessing the hazard potential of an installation is the first step in planning for 

emergencies.  Preliminary Hazard Analysis which comprises hazard 

identification and vulnerability analysis should always be carried out at the 

conceptual stage for all installations including small and medium 

installation.  However, Major Accident Hazard (MAH) installations, both existing 

and proposed ones, should carry out a risk analysis. 

Hazard Analysis: 

Hazard analysis is a critical component in planning for emergencies.  To 

analyse the safety of a major installation as well as its potential hazards, a 

hazard analysis should be carried out covering the following areas: 
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i. The toxic, reactive, explosive or flammable substance in the installation 

that constitute a major hazard. 

ii. The failures or errors that may cause abnormal conditions leading to a 

major accident. 

iii. The consequences of a major accident for the workers, people living or 

working outside the installation and the environment. 

iv. Preventive measures for accidents. 

v. Mitigation of the consequences of an accident.   

  Vulnerability Analysis:  

Considering the maximum loss scenario e.g. catastrophic vessel rupture, the 

occupier may estimate the vulnerable zone or the zones which will be affected 

by the release of hazardous chemicals. It should be borne in mind that every 

effort should be made to confine the vulnerable zone within the factory 

premises.  In order to achieve this, the following could be adopted:  

i. Reduce the quantity of hazardous substances stored. 

ii. Split the hazardous storages into number of smaller ones. 

iii. Isolate the storages that might lead to cascading effect. 

iv. Substitute extremely hazardous substances with less hazardous 

substance. 

Risk Analysis:  

Risk analysis can provide a relative measure of the likelihood and severity of 

various possible hazardous events and enable the emergency plan to focus 

on the greatest potential risks.  Risk analysis involves an estimate of the 

probability or likelihood that an event will occur.   

 

C. Guidelines for the Concerned Authorities:  

1. The State Pollution Control Boards (SPCBs)/ Pollution Control Committees 

(PCCs ) shall ensure that while issuing Consent to Establish (CET) or 

Consent to Operate (CTO) or renewing CET / CTO accorded to a plant, 
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industry or process under the Water ( Prevention & Control Of Pollution) Act, 

1974 and the Air (Prevention & Control of Pollution ) Act, 1981,  details on 

Onsite Emergency Plan, Safety Reports and Safety Audit Reports in 

accordance with The Manufacture, Storage and Import of Hazardous 

Chemical Rules, 1989 (as amended),  be compulsorily sought from occupier, 

industry or installation handling hazardous chemicals in quantity equal to or 

more than the threshold quantity specified in the said rules. 

2. The concerned authorities shall seek report from the occupier of the site in the 

event of major accident and shall undertake a full analysis of the major 

accident and send the requisite information within 90 days to the Ministry of 

Environment, Forests and Climate Change. 

3.  The concerned authorities in the event of major accident shall seek report 

from the occupier of the site regarding steps taken to avoid any repetition of 

such occurrence of accident on the site and The concerned authorities shall in 

writing inform the occupier, of any lacunae which are needed to be rectified to 

avoid major accidents. 

4. The concerned authorities shall ensure that any person responsible for 

importing hazardous chemicals in India shall provide before 30 days or as 

reasonably possible but not later than the date of import to the concerned 

authorities in accordance with Rule 18 of the Manufacture, Storage and 

Import of Hazardous Chemical Rules, 1989 (as amended). 

5. The concerned authorities shall direct the importer to take appropriate safety 

measures if the concerned authorities are satisfied that the chemical being 

imported is likely to cause major accidents.  

6. The concerned authorities shall direct stoppage of import of the chemical 

which it considers not to be imported on safety or on environmental 

considerations and the concerned authorities shall simultaneously inform the 

concerned Port Authority to take appropriate steps regarding safe handling 

and storage of hazardous chemicals while off-loading the consignment within 

the port premises. 
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7.  The concerned authorities shall ensure that any person importing hazardous 

chemicals shall maintain the records of the hazardous chemicals imported as 

specified in Schedule 10 of The Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended) and the records so 

maintained shall be open for inspection by the regulatory authorities. 

8. The concerned authorities shall ensure that any industry / isolated storage 

involved in the manufacturing, storage and import of hazardous chemicals 

shall comply with the stipulated provisions of The Manufacture, Storage and 

Import of Hazardous Chemical Rules, 1989 (as amended). 

9. The offsite emergency plans as well as the management of chemical 

accidents may be integrated with the district level disaster management plan. 

10. Local administration / Directorate of Industrial Safety and Health, SPCBs/ 

PCCs should keep stringent surveillance to avoid accidents at industries / 

isolated storages and to prevent environment damage. 

11. Periodic inspections including surprise inspections should be conducted by 

concerned authorities to assess the safety measures and documents 

maintained by the industry / isolated storage. If found not complying, 

necessary action shall be initiated against the industry / isolated storage. 

12. Maintenance of buffer zone for all industries / isolated storages, stoppage of 

encroachments and policy of not allocating residential houses near to 

industries / isolated storages should be strictly followed by the concerned 

authorities of State / Union Territory / Central Government. 

13. Risk assessment mapping of the industrial areas may be done w.r.t.  gas 

leakages, fires, explosion etc.  

14. Awareness of the public residing around the isolated storages, industrial 

areas or industrial accident prone regions to deal with emergency 

situations   shall be done by the industries / isolated storages as well as the 

district administration.  
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15. Each industrial pocket shall have a Local Crisis Group which shall act as per 

the stipulations of The Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 

16. The District crisis group, State Crisis Group and the Central Crisis Group 

should act in accordance with The Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 

17. Industries / isolated storages shall not be allowed to operate in a non 

industrial zone.  The District administration shall ensure that there shall not be 

any unauthorized storage of hazardous chemicals.  

18. Land use planning decisions by public authorities should be taken after 

considering all aspects related to safety viz.  possible hazards / anticipated 

accidents at the hazardous installations, cumulative risk of various hazardous 

installations situated in vicinity,  safe distance for the surrounding localities, 

buffer zones, applicability of rescue plans in the eventuality of accidents etc. 

19. State Government should devise their own system in accordance with the 

basic provisions provided in The Major Accident Hazard Control Rules (under 

Factories Act, 1948). As per these rules the safety audit should be conducted 

by an independent accredited auditor, and every time a fresh audit should be 

carried out with a periodicity of one year. 

20. Special courses should be designed for auditing the industries / isolated 

storages to build competence and capabilities in our country which includes 

hazard identification and risk assessment. 

21. Comprehensive safety audit must be carried out by trained professionals and 

the corrective actions recommended by them should be implemented in a time 

bound manner.  The comprehensive safety audit should include policy, 

procedure and practices to minimise the risk of exposure of people and 

environment to potentially hazardous chemicals.  

22. The states and districts which are lagging behind in conducting the safety 

audits of the industries / isolated storages should be prioritised. 

23. The gap between two consequent audits can be further minimized by taking 

the entire procedure online so that the recommendations enumerated during 
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the audits are available for the next audit.  In this way, if a new safety auditor 

will become well-versed with the points of previous audits. 

24. A robust and updated online mapping system, portraying all the hazards 

happening in the country can prove to be an aide in conducting the safety 

audits.  A GIS- based system can be developed mapping all the hazards 

occurring in the industries containing all the information about the incident, 

which can be harnessed to make proper evaluations.  This information can 

also be shared by the administrative authorities so that a prompt action can be 

taken to minimize the damage caused by the accident. 

 

D. Guidelines on the Off Site Emergency Plans (for Concerned Authorities): 

1. The concerned authority (as  identified in Column  2 of Schedule 5 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as 

amended)) shall prepare and keep up-to-date an adequate off-site emergency 

plan containing particulars specified in Schedule 12 (of the Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended)) and 

detailing how emergencies relating to a possible major accident on that site 

will be dealt with and in preparing that plan the concerned authority shall 

consult the occupier, and such other persons as it may deem necessary. 

2. For the purpose of enabling the concerned authority to prepare the off site 

emergency plan the occupier of an industrial activity / isolated storage shall 

provide the concerned authority with such information relating to the industrial 

activity under his control as the concerned authority may require, including the 

nature, extent  and likely effects off-site of possible major accidents and the 

authority shall provide the occupier with any information from the off-site 

emergency plan which relates to his duties under rule 13 (of the Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended)). 

3. In the case of a new industrial activity, before that activity is commenced, the 

concerned authority shall prepare off site emergency plan.   

4. The concerned authority shall ensure that a rehearsal of the off-site 

emergency plan is conducted at least once in a calendar year. 
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5. All districts having major hazard installation should have an off-site 

emergency plan. 

6. The off site emergency plan should be updated from time to time, especially 

when a new process is started or new units are established. 

7. An off site emergency plan should have the following important components :  

i. Aims & Objectives of the Plan 

ii. Planning Team  

iii. Hazard Analysis and Quantification   

iv. Assessment of Capabilities 

v. Information regarding relevant past incidents / anticipated 

incidents. 

vi. Authorities for responding 

vii. Names and addresses of the key personnel with contact 

numbers for emergency assistance 

viii. Response components viz. Control Room, Communication 

amongst responders, Warning System/Emergency Notification , 

Public information, Resources Mobilisation and Management, 

Health and Medical Response, Public protection including 

evacuation, firefighting and rescue plans, law and order, 

ongoing incident assessment.  

ix. Containment, clean up and disposal, 

x. Mechanisms for plan testing and updating, community 

awareness, preparedness and training. 

E. Guidelines on Safety Audit:  

1. The safety audits should be conducted by the competent agency to be 

accredited by an Accreditation Board to be constituted by the Ministry of 

Labour and Employment, Government of India in this behalf and in absence of 

such Accreditation Board by a competent agency approved by Chief inspector 

of Factories. 

2. The qualifications and experience of safety auditor should be as per extant 

rules. 
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3. The safety auditor carrying out the safety audit under Rule 10 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 

(MSIHC Rules, 1989) shall bring out the status of compliance by the occupier 

in his safety audit report in addition to the compliance of provisions of the 

MSIHC Rules, 1989 (as amended from time to time) and the state CIMAH 

Rules. A copy of the safety audit report to be forwarded by the safety auditor 

to the concerned authority as identified under schedule 5 of the MSIHC Rules, 

1989. 

4. The audit should be carried out as per IS 14489:2018 – Code of Practice on 

Occupational Safety & Health Audit (as amended time to time). 

5. The broad areas to be covered in the Safety Audit should be: 

i. Occupational Health and Safety Management  

ii. Physical, Mechanical and Electrical Hazards and their Control 

Measures 

iii. Chemical Hazards and their Control Measures 

iv. Fire and Explosion Hazard and their Control Measures 

v. Industrial Hygiene/Occupational Health 

vi. Accident/Incident Reporting, Investigation and Analysis. 

vii. Emergency Preparedness (On-Site/ Off Site) 

viii. Safety Inspection 

6. The Objectives of Safety Audit should be : 

i. To examine the existing procedures, system and control measures for 

hazards. 

ii. To assess the adequacy of hazard identification. 

iii. To identify potential hazards not covered by the existing safety 

systems, procedures and practices. 

iv. To identify the adequacy of the control measures put in place by the 

occupier. 

v. To bring out any deviation from the set procedures and statutory non-

compliance.    

vi. To recommend improvements for better effectiveness of the existing 

safety system, procedures & practices and also other measures of 

hazards control. 

vii. To recommend system, procedure and control measures for identified 

hazards. 
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viii. To study compliance with statutory provisions and relevant codes of 

practice and recommend actions to be taken, wherever there is non-

compliance. 

ix.  To identify the compliance with the provisions under these guidelines.  
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GLOSSARY 

Authority means an authority mentioned in Column 2 of Schedule 5 of 

the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 

(as amended). 

Export   with its grammatical variations and cognate expression, means 

taking out of India to a place outside India. 

Exporter means any person under the jurisdiction of the exporting country 

and includes the exporting country, who exports hazardous chemical. 

Hazardous Chemical means: 

i. any chemical which satisfies any of the criteria laid down in Part I of 

Schedule 1 or listed in Column 2 of Part II of  Schedule 1 of 

the  Manufacture, Storage and Import of Hazardous Chemical 

Rules, 1989 (as amended); 

ii. any chemical listed in Column 2 of  Schedule 2 of 

the  Manufacture, Storage and Import of Hazardous Chemical 

Rules, 1989 (as amended) ; 

iii. any chemical listed in Column 2 of Schedule 3 of the  Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as 

amended) . 

Import with its grammatical variations and cognate expression, means 

brining into India from a place outside India. 

Importer means an occupier or any person who imports hazardous 

chemicals. 

Industrial activity means an operation or process carried out in an 

industrial installation referred to in Schedule 4 involving or likely to involve 

one or more hazardous chemicals and includes on-site storage or on-site 

transport which is associated with that operation or process, as the case 

may be or isolated storage or pipeline. 
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Isolated storage means storage of a hazardous chemical, other than 

storage associated with an installation on the same site specified in 

Schedule 4 of the Manufacture, Storage and Import of Hazardous 

Chemical Rules, 1989 (as amended) where that storage involves at least 

the quantities of that chemical set out in Schedule 2 of the Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended). 

Occupier with its grammatical variations and cognate expression, means 

the person controlling the industrial activity or isolated storage. 

Chemical accident means an accident involving a fortuitous, or sudden 

or unintended occurrence while handling any hazardous chemicals 

resulting in continuous, intermittent or repeated exposure to death, or 

injury to, any person or damage to any property but does not include an 

accident by reason only of war or radio-activity. 

Major accident means an incident involving loss of life inside or outside 

the installation, or ten or more injuries inside and/or one or more injuries 

outside or release of toxic chemicals or explosion or fire or spillage of 

hazardous chemicals resulting in on-site or off-site emergencies or 

damage to equipment leading to stoppage of process or adverse effects 

to the environment. 

Major Accident Hazards  installations means - isolated storage and 

industrial activity at a site handling (including transport through carrier or 

pipeline) of hazardous chemicals equal to or, in excess of the threshold 

quantities specified in, Column 3 of schedule 2 and 3 [of the  Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended)] 

respectively. 

  Pipeline means a pipe (together with any apparatus and works 

associated  therewith)  or  system  of  pipes  (together  with  any  apparatu

s and work associated therewith) for the conveyance of a hazardous 

chemical other than a flammable gas as set out in Column 2 of Part II of 

Schedule 3 of the  Manufacture, Storage and Import of Hazardous 
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Chemical Rules, 1989 (as amended)at a pressure of less than 8 bars 

absolute; the pipeline also includes inter state pipelines. 

Site means any location where hazardous chemicals are manufactured or 

processed, stored, handled, used, disposed of and includes the whole of 

an area under the control of an occupier and includes pier, jetty or similar 

structure whether floating or not. 

Threshold quantity means: 

i. in the case of a hazardous chemical specified in Column 2 of 

Schedule 2 of the  Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended), the quantity of 

that chemical specified in the corresponding entry in Columns 3 

and 4; 

ii. in the case of a hazardous chemical specified in Column 2 of 

Part I of Schedule 3 of the  Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended) , the quantity of 

that chemical specified in the corresponding entry in Columns 3 

& 4 of that part; 

iii. in the case of substances of a class specified in Column 2 of 

Part II of Schedule 3 of the  Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended);  the total 

quantity of all substances of that class specified in the 

corresponding entry in Columns 3 and 4 of that part. 

Industrial pocket means any industrial zone ear-marked by the Industrial 

Development Corporation of the State Government or by the State 

Government. 
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CENTRAL POLLUTION CONTROL BOARD

qrqtqrsr, rt qi rcrcflil qfir+{ rflrar[, trmil EG6R
MINISTRY OF ENVIRONIIIENT, FOBEST & CLIMATE CHANGE, GOVT. OF INDIA

SPEED POST

B-290t6t04t06trPC-r

To
The Member Secretary
All SPCBs/PCCs

February 12,2024

Sub.: Status of compliance w.r.t Integrated Guidance Framework for Chemicals Safety in
respect of the Isolated Storages and Industries covered under Manufacture, Storage and
Import of Hazardous Chemicals Rules, 1989 in compliance to the Honrble National Green
Tribunal order dated 14.12.2021in Original Application No. 60t2021- reg.

Sir,

This has reference to the letter dated 24.12 2021 of Central Pollution Control Board wherein
it was requested to ensure the compliance of the guidelines (Integrated Guidance Framework for
Chemicals Safety in Respect of the Isolated Storages and Industries Covered Under
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1939) and submit the status of
compliance of guidelines to Central Pollution Control Board on half yearly basis in compliance
to order passed by Hon'ble National Green Tribunal on 14.12.2021 in Original Application No.
60t2021.

Therefore, it is requested to ensure submission of the status of compliance of aforementioned
guidelines on at least half yearly basis as per the order passed by Hon'ble National Green
Tribunal on 14. 12.2021.

Yours faithfully,
(,,_\r .,\\1

(Dinabandhu Gouda) '

Sc-F & DH, IPC-I

Encl.: As above

copy to: All RDs (By Email): For necessary follow up with SpcBs/pccs please

O$$'\
(Dinabandhu Gouda)

'qft+rr slEH' {.d ltT Trn, m-110032
Parivesh Bhawan, East Arjun Nagar, New Delhi - 110092

(tsTltt/Te l: 43 102030, 22305792, +,6ruTfic,zWebsite : www.cpbc. n ic. i n

Annexure-H
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List of SPCBsIPCCs

l. The Member Secretary,
Andhra Pradesh Pollution Control Board,
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamvari Street,
Kasturibaipet, Vijayawada- 5200 I 0
Andhra Pradesh

2. The Member Secretary,
Arunachal Pradesh Pollution Control Board,
Paryavaran Bhawan, Yupia Road,
Pappu Hill,
Naharlagun - 791110
Arunachal Pradesh

3. The Member Secretary,
Assam Pollution Control Board.
Bamunimaidan,
Guwahati -781021
Assam

4. The Member Secretary,
Bihar Pollution Control Board,
Parivesh Bhawan, Plot No. NS-B/2,
Paliputra Industrial Area,
Patl iputra, Patna- 8000 23 Bihar

5. The Member Secretary,
Chhattisgarh Environment Conservation B oard,
Paryavas Bhavan, North Block Sector-19
Naya Raipur - 492 002
Clihattisgarh

6. The Member Secretary,
Goa Pollution Control Board,
Nr. Pileme Industrial Estate,
Opp. Saligao Seminary, Saligao - Bardez Goa - 40351 I

7.The Member Secretary,
Gujarat Pollution Control Board,
Paryavan Bhavan, Sector 10-A,
Gandhi Nagar - 382043
Gujarat
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3. The l"{einber Secretary,
Haryana Pollution Control Board,
C-1 1, Sector 6, Panchkula,
Haryana- 134109

9. The Member Secretary,
Himachal Pradesh Pollution Control Board,
Him Parivesh, Phase III,
Below BCS, New Shimla - 171009
Himachal Pradesh

10. The Member Secretary,
Jammu & Kashmir Pollution Control Board,
Parivesh Bhawan, Forest Complex,
Gladni, Narwal, transport Nagar,
Jammu-180004
,Tammu ancl Kashmir (Nov - April)

1 l. The Member Secretary,
Jharkhand Pollution Control Board,
T.A Building, HEC, P.O. Dhurwa,
Ranchi - 834004
Jharkhand

12. The Member Secretary,
Karnataka Pollution Control Board,
Parisara Bhavan, 4th & 5th floor, #49, Church Street,
Bangalore - 560 001
Karnataka

13. The Member Secretary,
Kerala Pollution Control Board,
Plamoodu Junction, Pattom Palace P.O.
Thiruvanathapuram - 695004
Kerala

14. The Member Secretary,
Maharashtra Pollution Control Board,
Kalpataru Point, 3rdg 4th floors,
Opp. Cine Planet Cinema, Nr. Sion Circle, Sion (E),
Mumbai 400 022
Maharashtra

15. The Member Secretary,
Madhya Pradesh Pollution Control Board,
Paryavaran Parisar, E-5 Arera Colony,
Bhopal -462016
Madhya Pradesh
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16. The Member Secretary,
Manipur Pollution Control Board,
Lamphelpat, Near Imphal West D.C. Office
Imphal -795004
Manipur

17. The Member Secretary,
Meghalaya Pollution Control Board,
Arden, Lumpyngngad,
Shillong -793014
Meghalaya

18. The Member Secretary,
Mizoram Pollution Control Board,
New Secretariat Complex,
Khatla, Thlanmual Peng, Khatla, Aizawl
Mizoram- 796001

19. The Member Secretary,
Nagaland Pollution Control Board,
Signal Point, Dimapur,
Nagaland -797112
Nagaland

20. The Member Secretary,
Odisha Pollution Control Board,
A-l 18, Nilakanta Nagar,
Unit -VIII, Bhubaneshwar - 751012
Odisha

21. The Member Secretary,
Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala - 147001
Punjab

22. The Member Secretary,
Rajasthan Pollution Control Board,
4, Jhalana Institutional Area, Jhalana Doongri,
Jaipur - 302004
Rajasthan

23. The Member Secretary,
Sikkim Pollution Control Board,
Department of Forest,
Environment & Wildlife Management Government of Sikkim,
Deorali, Gangtok, -737 102
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24. The Member Secretary,
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai - 600032
Tamil Nadu

25. The Member Secretary,
Telangana Pollution Control Board,
Paryavaran Bhawan,
A-3, Industrial Estate, Sanath Nagar,
Hyderabad - 500 018
Telangana

26. The Member Secretary,
Tripura Pollution Control Board,
Vigyan Bhawan Pandit Nehru Complex,
Gorkhabasti, PO: Kunjaban
Agartala:799006

27 . The Member Secretary,
Uttarakhand Pollution Control Board,
Gaura Devi Bhawan,
46 B IT Park Sahastradhara,
Dehradun, Uttarakhand - 248001

28. The Member Secretary,
Uttar Pradesh Pollution Control Board,
Building. No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow- 226010
Uttar Pradesh

29. The Member Secretary,
West Bengal Pollution Control Board,
Paribesh Bhavan,
l0-A, Block -L.A., Sector III,
Bidhan Nagar,
Kolkata - 700 106
West Bengal

30. 'I'he Member Secretary,
Andaman & Nicobar Islands Pollution Control Committee,
Department of Science & Technology,
Dollygunj Van Sadan, Haddo P.O.,
Port Blair-744102
Andaman & Nicobar
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3l . The Member Secretary,
Chandigarh Pollution Control Committee,
Paryavaran Bhawan, Ground Floor,
Madhya Marg, Sector - l9 B,
Chandigarh - 160019
Chandigarh

32. The Member Secretary,
Pollution Control Committee,
Dadra and Nagar Haveli and Daman and Diu,
I st Floor, Udhyog Bhavan Bhenslore,
Dunetha Nani Daman.
Daman - 396210

33. The Member Secretary,
Delhi Pollution Control Committee,
Government of N.C.T. Delhi,
4th floor, tSBT Building,
Kashmere Cate,
Delhi - 1 10006

34. The Member Secretary,
Lakshadweep Pollution Control Committee,
Department of Science, Technology & Environment,
Kavarati - 682555
Lakshadweep

35. The Member Secretary,
Puducherry Pollution Control Committee
Housing Board Complex,
Anna Nagar, Pondichery - 600 005
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